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MINUIES Ol- MBETING No.15A/19 Ol'NORMS COMMI'l"l'llu -l (l)}lS-I S[(]'II()N) IIELI)
()N 06.03.2019

Mcctigg No. l5A/19 ol'1he Norrrrs Cornurittcc (N('-l) lirr tlrc Iiccnsitrg vcar 20ltl-2019 rvas hcld

en 06.03.2019 urrdcr thc C-hairrnanship of Sh. R.P. (ioyal. Aclclitional l)irector (icncral o{'lrorcigrt'l'raclc

tg cgpsiclcr thc applications uncler l)uty F,xemption/l{cmissiou Schcnrcs ((ihaptcr'-4) <lf'thc applicablc

l,or-cign l'radc I)olicy and thc Ilandbook o1'Procedurcs. 'l'hc follorving Ntcrttbcrs o['thc (]orr.rrl-rittcc rvcrc

prosOnt in thc Inceting: -

SI N() Nanrc o['thc rcprcscntatives & thcir I)osignatiorl I)c1.xu

l Shri K.V.'l'irumala, Dcputy IX;II' 1)(:い
｀̀

2 Shri K.K. 'l'iwari, Intlustrial Atlvisor 1)Hl,

―

'

Shri KoS.Sodhi,Asst.I)ireclor MSM

Shri V. O. Agarwal, Consultant ('I'ech-IIl) 1)(〕 I「

1)(1「Shri Shaish Kumar, Consultanl ( Icch-l)

6 Sh. Moin Afaque, Asst. DGI'T 1)(1「
′

lrncnt

I', IJtlyog llharvan

[ ]tlr og llhitrvltn

\l l'., Nirrrriut llltau itrr

t'l', Utl)'og Ilhawan

l'l', [Jdyog llharvan

l', [)tl1'og l]hau'an

Note :

l. In certain cascs thc decision of tlre Nornrs (lornnrittcc rclcrs to thc Il,ccotnt-llcnclations/

Obscrvationsil)cllcicncies rcceivccl fi'on-r tlrc conccrnccl 'lcchnicitl Authority. Whcrcvcr applicablc. a

scap6ccl copy 9l'such clocurnerrt has beer-r placed a1 thc cnd ul'tltc Mirrutcs, in rutruitrg, serial orclcrs' l'hc

scappccl copics lploadcd are to bc acceptccl.'l-he LJ.O No/O.M No ol'thc sctttttrccl copy is reflcctcd in tlrc

rninutcs.

?. Whcrcvcr tltc (lornrnittce has fixed norms, thc l{As slroulcl allow ittpttts as pcr wastagc llorlrs approvcd

or as applicd vvhichcve r is lcss.

i. nll applications/rcprcsentations/reply to thc Deficicncy lcttcrs ctc. lllav bc scnt to N(l-l at c-llail
aclclrcss- trcl.dgl_14_!icJ!1. All flrnts are also requcstcd to lnail/scncl tlrcir prcscnt valicl cnrail adclrcsscs so

that corrcsponclcnces catt bc tlladc through crnaiT by Post.

4. Minrrtcs ol'nrccring No.13A/lg dt.22.01.2019 & No. lill/19 06.02.2019 u'crc circulatcd to all thc

nrcrnbcrs ol'thc (lornmittee ancl no colrn.rcuts thcrcon wcrc t'cccil'ctl. ilcrtcc. thc said tnitllrtcs arc

considcrcd as utran i I.t.tot-rsly approved.
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ⅣlEETING NUⅣ IBER 15/80-ALC2/2018 ⅣIEETING DATE:0603.2019

Case No.:50/23/80¨

ALC2/2016

HQ Filc

Pa■y Namc:BHARAT
HEAVY ELECTRICALS
LIMITED

RLA Filc

Mcet No/Datei1 5/80-   Status:

ALC2/2018
06.03.2019

Lic.No/Datc:0710088538 Approvcd

3005.2012:01/80/050/00553/Aゝ /117/   :07/24/040/00084/AM13/
Date:06.03.201 9

Decision:The Committee considered the case as per agenda and decided to ratify the norms as per

written comments of MEITY vide their letter No. 14(14)12017-IPHW dates 25.02.2019 (same is

enclosed in the annexure) as under:

SI.No Import Items Recommended the quantity

l SI No.1-15,17-18,20-25,27-28,30… 31,33-34,

36-54,56-63, 65-76

On net to net basis with
accountability clause on nil
wastase basis.

う
乙 SI No.16,19,26,29,32,35,55,64 As applied by the party on nil

wastage basis.

RA concerned may take further necessary action as per the decision of NC.

Case No.:1/7/80¨ ALC2/2017 Party Namc:ALSTOM
LIMITED,

Case No.:47/11/80-

ALC2/2018

HQ Filc

HQ File RLA「 ilc

INDIA Mcet No/Date:15/80-  Status
ALC2/2018
06.03.2019

Lic.No/Date:0310751868 Deferred

:01/80/050/001 1 1/AM 18/ :031811040100208/AM l4l 0l .10.2013

Decision:The Committee considered the case as per the agenda and noted that I.D. note was sent to

DHI for reviewing their earlier comments since end products are not covered. Also, semi-finished

components as inputs are also not covered in SION C-1647.

Case is deferred.

Pany Namc:Y―TEC INDIA  Meet No/Datc:15/80-   Status:
PVT.LTD。 ,            ALC2/2018

06.032019

RLA File Lic.No/Datc:0510387299 Deferred

:01/80/050/00238/AM19/     105/28/040/00029/AM15/     2305.2014

Decision: 「́ he Comlnittcc considercd the casc as pcr thc agenda and notcd I.D.note scntto MSME on

ll 12.201 8 for thcir cxalninations/colnincnts The Conllnittce decided to wait forthcir comments.

Casc is defcrred.



Case No.:204/15/80…

ALC2/2018

HQ File

:01/80/050/00546/AM19/

Casc No.:339/15/80-

ALC2/2018

HQ Filc

Case No.:340/15/80-

ALC2/2018

HQ Filc

Case No.:341/15/80-

ALC2/2018

HQ Filc

:01/80/050/00683/AM19/

Paty Namc:SULZER PUMPS McctNo/Datc:15/80-
lNDIA LIMITED       IALC2/2018

06.03.2019

Status:

RLA File Lic.No/Datc:0310795555‐ Deferred

:03/95/040/00026/AM16/     27.04.2015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application.

Case is deferred.

:01/80/050/0068l/AM19l :03195/040/000l0lAMl6l 27.04.2015

Decision:The Cornmitlee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy
of application

Case is deferred.

:01/80/050/00682lAl;{lgl :3412410401000381AMl61

Decision: The Committee considered the case as per the
application has not been received. The Committee decided
of applicatiorr

Case is deferred.

PUMPS Mcct No/Dtte:15/80-   Status:
ALC2/2018       ‐

06.03.2019

Lic.No/Datc:03 10795557 1Defcrrcd

‐Meet No/Date:15/80-   Status:

ALC2/2018
106.03.2019

Lic No/Datc:3410041218 Deferred

ll.05.2015

agenda and notcd that thc hard copy ofthc

to requcst RA for fumishing thc hard copy

IMcet No/Date:15/80¨    IStatus:

ALC2/2018
‐06.03.2019

Lic No/Datc:3410041219 Defcrred

Patty Namc:SULZER
INDIA LIMITED

RLA Filc

Parサ NameiSHttNO
LIMITED

RLA File

Party Name:SHRENO
LIMITED

RLA Filc
:34/24/040/00037/AM16/    111.05.2015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy
of application

Case is deferred.

8 Case No.:110/15/80- Party NameiSINICON Mcct No/Datc:15/80-    Status:

4

5

6

7



:01/80/050/00452lAMtgl :101241040100007/AM16l 19.0s.2015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

ALC2/2018

HQ File

Case No.:29/15/80-

ALC2/2018

HQ Filc

Casc No.:342/15/80-

ALC2/2018

HQ File

Case No。 :343/15/80-

ALC2/2018

HQ File

i01/80/050/00685/AM19/

CONTROLS PRIVATE
LIⅣIITED

RLA Filc

Party Name:SHRENO
LINIIITED

RLA File

Parけ Name:SHRENO
LIⅣIITED

RLA File

ALC2/2018
06032019

Lic No/Datc:1010059141 Dcferred

Status:Pary Namc:INJECTOPLAST ⅣIcet No/Date:15/80-
PVT.LTD             ‐ALC2/2018

06.03.2019

RLA Filc Lic No/Date:0610038158 Deferrcd

:0l/80/050/0031llAM19l :061241040100009/AM16l 19.0s.2015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

,n :01/80/0501006841AM191 :3412410401000471AM161 21.05.2015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Cornmittee decided to request RA for furnishing the hard copy
of application

Case is deferred.

Mcct No/Datc:15/80-   Status:
IALC2/2018       1
.06.03.2019

Lic No/Date:3410041242 Deferred

Ⅳleet No/Datc:15/80-   Status:

ALC2/2018
0603.2019

Lic No/Datc:3410041243 Dcfcrrcd

:34/24/040/00046/ANI11 6/     121.052015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy
of application

Case is deferred.

12 Case No。:344/15/80- Party Name:ICAM MeetNo/Datc:15/80- Status:

⌒



ALC2/2018            ‐SOLUT10N PVT LTD,     ALC2/2018
‐06.032019            ‐

HQ Filc             RLA Filc            Lic.No/Date:0710108262 Deferrcd
:01/80/050/00686/AM19/     :07/24/040/00046/AM16/     126.05.2015

1)ecision:The Comlllittec considered thc case as pcr thc agcnda and noted that the hard copy of the

application has llot been reccived.The Comlllittee decided to request RA for ftlrnishing the hard copy

.Of application

Casc is dcfcrred.

Case No.:345/15/80-     IParサ Name:SARA SAE    Mcet No/Dttc:15/80-  Status:
ALC2/2018           PRIVATE LIMITED      ALC2/2018        ‐

06032019

HQ Filc             RLA Filc            Lic.No/Date:61 10001290 1Dcfcrrcd

13:01/80/050/00687/AM19/   :61/24/049/00008/AM16/   01062015
Decision:Thc Comrllittee considercd thc casc as per thc agenda and noted that thc hard copy of thc

application has not bccn received.The Collllnittee decidcd to requcst RA for furnishing the hard copy

of application

Casc is dcferred.

Case No.:78/6/83-ALC1/2015 Party Namc:ECOCAT INDIA IMect No/Date:15/80-   Status:
PVT.LTD.            IALC2/2018

‐
06.03.2019

HQ Filc             RLA Filc            Lic.No/Date:0510394421 Deferrcd
:01/83/050/00408/AM16/     105/23/040/00078/AM16/     03.06.2015
14                     ‐
Decision:Thc Comlllittee considcrcd thc casc as per agenda and notcd that a deiciency lettcr as raised

by MSME、 vas sent to flrin on 14.01.20109. However,no rcply rcccived. It is dccidcd to scnd flnal

rcminder to ftlrnish thc rcquishc inbrmadon wtthin 15 days failing which casc will bc raCCted.

Casc is deferred.

Case No.:346/15/80-      Party Name:AQUASUB    Meet No/Date:15/80-   Status:
ALC2/2018           ENGINEERING        ALC2/2018

106.03.2019

1HQ File             lRLA File            lLic No/Datc:3210077566 1Deferred

15:01/80/050400688/AM19/   :,2/24/919/00005/AM16/   17.06.2015
Decision:The Comlnittec considercd thc casc as per thc agcnda and noted that thc hard copy of the

lappliCation has not bcen rcccivcd.The Comlnittee decidcd to request RA for fumishing the hard copy
of application

Casc is dcferred.
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ENGINEERING CO.LTD.  06.032019

HQ Filc             RLA File            Lic No/Dtte:34 10041326 1Defcrred
i01/80/050/00689/AM19/     :34/24/040/00071/AM16/     26.06.2015            ‐

Decision:The Comlllittce considcrcd the casc as per the agcnda and notcd that the hard copy of thc

application has not bccn rcceived.Thc Comlnittee dccided to request RA for fllmishing thc hard copy

of application

Case is deferrcd.

Case No。 :348/15/80-      Party Namc:ICAM       Mcet No/Datc:15/80-   Status:
ALC2/2018            SOLUTION PVT LTD,     ALC2/2018

06.03.2019            1

HQ Filc              RLA Filc             Lic No/Date:0710108432 Deferred

17:01/10/050/00690/今
M19/   :07/24/9194000??/AM16/   29.06.2015       1

Decision:Thc Comlnittee considercd thc casc as pcr the agcnda and notcd that the hard copy of thc

application has not bccn rcccivcd.Thc(3omlnittee dccided to request RA for furnishing thc hard copy

of application

Casc is dcfcrred.

Case No.:349/15/80-     Pa● y Name:CARL ZEISS     ‐Meet No/Date:15/80-   Status:
ALC2/2018          1NDIA(BANGALOM)PVT.LTD,ALC2/2018

‐06.03.2019            1

HQ File             RLA File               Lic.No/Date:0710108434 Dcferrcd

18:01/80/050/00691/今
M19/  :07/24/040400090/今 M16/     29.06.2015

Decision:The(3omlllittcc considcrcd thc casc as pcr thc agcnda and notcd that thc hard copy of thc

application has ilot bccn rcccivcd l｀ hc(3oIIlinittCc dccidcd to rcquest RA fbr fumishing the hard copy

of application

Casc is dcfcrrcd

Case No。 :351/15/80-      Patty Namc:FRIZAIR     Mcet No/Date:15/80-   Status:
ALC2/2018           PRIVATE LIMITED      ALC2/2018

106.03.2019            ‐

HQ Filc             RLA Filc            Lic.No/Date:0910062258 Deferred

19:01イ

'049,9499,91/今

Vl?`   :9?イ 71/01%9017ダ
AM16/  130.06.2015

Decision:Thc Committcc considcrcd thc casc as pcr thc agcnda and noted that the hard copy of the

application has not bccn rcccivcd.Thc Comlnittee dccided to rcquest RA for fumishing the hard copy

of application

Case is dcferred.

20 Case No.:352/15/80- Pa(y Mcct No/Datc:15/80-    Status:



Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

ALC2/2018

HQ Filc

i01/80/050/00694/AR/119/

Case No.:70/15/80¨

AI」C2/2018

HQ Filc

ICasc is dcfcrred

lCase No.:350/15/80-

IALC2/2018

‐
HQ File

Case No.:353/15/80¨

ALC2/2018

HQ File

Namc:HAPMANSYSTEMS IALC2/2018
IPVT.LTD.

RLA File
‐:34/24/040/00100/AM16/

06.03.2019

ILic No/Date:3410041367 1Deferrcd
110.07.2015           1

Meet No/Date:15/80-  IStatus:

06.03.2019            
‐

Lic.No/Dttc:0710108519 1Defcrred

Party Name:BHARAT

LIN/11TED

RLA Filc

HEAVY ELECTRICALS   IALC2/2018

2119111919'9/9Y17件 Yl?`  197`7チ

`94940099'`AM16/  15.07.2015      1     1
1Decision:The Colllinittec considcred thc casc as pcr thc agenda and notcd that the hard copy of thcl

lapplた ation has not bcen rcceivcd.Thc Commitee decidcd to requcst RA for fumishing the hard copyl

lof application

Palty Name:ZENITH      IMCet No/Datc:15/80-   IStatus:
IPRECIS10N PVT LTD.,   IALC2/2018        1
‐                         106.03.2019            1

,, :011801050100692lAM19l :0'7124104010013 8/AMl6l 15 -07 .2015

Decision:The Comrnittee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

IPaty NameiCHETAN     IMcet No/Date:15/80-  IStatus:
IMEDITECH PVT.LTD.,   IALC2/2018        1

106.03.2019            1

RLA File Lic No/Datc:0810135739 1Dcfcrred

^^ :01/80/050/00695/AM19/ :081241040100128/AM16l 24.07.2015
ZJ

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

oI application

Case is deferred.

IRLA Filc :Lic.No/Date:0710108512,Deferred

Mcct No/Datc:15/80-   ‐Status:

ALC2/2018        1zf謎獅∬
佃8) Palty NamciCHETAN

MEDITECH PVT.LTD,



HQ Filc RLA File

06.032019

Lic No/Datc:0810135740 Defcrred

:01/80/050/00696lAM19l :0812410401001271AM161 24.01.2015

Decision:The Comrnittee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

Party Name:ANGIPLAST   Meet No/Datc:15/80-   Status:
PRIVATE LIMITED      ALC2/2018

06.032019

RLA llilc Lic.No/Datc:0810135761‐ Deferred

,, :0l1801050100691lAM19l :081241040100111/AM16l 29-07.2015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

IHQ Filc              RLA File             Lic.No/Date:5310018513 1Defcrred

26:01/80/0,9199698/AM19/   :53/24/040/0099'/AM16/   .04.082015
Decision:The Comnlittee considcred the casc as pcr thc agcnda and noted that thc hard copy of thc

application has not becn rcccived The(3omlnittee dccidcd to rcqucst RA for ftlrnishing thc hard copy

of application

Casc is dcferred.

Case No.:355/15/80-

Al」C2/2018

HQ Filc

Case No。 :356/15/80-

ALC2/2018

Case No.:357/15/80-

ALC2/2018

HQ「 ilC

Case No。 :366/15ノ80-

28 ALC2/2018

Party Name:TERUMO
PENPOL LIMITED

Party Namc:AMETEK
INSTRUMENTS INDIA
PVT,LTD,

RLA File

Party Name:FOヽ/LER

WESTRUP(INDIA)PVT
LTD,

Mcet No/Date:15/80-  IStatus:

ALC2/2018
06.032019

Mcet No/Date:15/80-   Status:

ALC2/2018
0603.2019            1

Lic.No/Datc:0710108589 1Deferrcd

Mect No/Date:15/80-  Status:
ALC2/2018       1
06.03.2019            1

^- :01/80/050/00699/AMl9/ :0712410401001421AM16/ 06.08.2015
tt

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.



HQ Filc             RLA File            Lic No/Date:0710108605 Deferrcd
:01/80/050/00708/AM19/     :07/24/040/00106/AM16/     13.082015

Decision:The ComΠlittee considered thc case as per the agenda and noted that the hard copy of the

application has not bccn reccived.The(3omlllittee decided to rcquest RA for fumishing the hard copy

of application

Case is dcferred.

_ ^ :0 I /80/05 0/00700/AM I 9/ :341241040100 I 40/AM I 6/ I 8.08.20 I 5
29

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is delerred.

Party Name:MAINI Mect No/Date:15/80-  Status:

PRECISION PRODUCTS P  ALC2/2018
LTD 06.03.2019

Lic No/Dtte:0710108649 DeferrcdHQ File             RLA File

30:01/894059/00791/AYl?/   :97424/919/00179/AM16/   26.082015
Decision:The Comlllittee considcred the case as per the agenda and noted that the hard copy of thc

application has not bccn rcceivcd.Thc Colninittee dccidcd to requcst RA for furnishing thc hard copy

Of application

Case is dcfcrrcd.

Case No。 :358/15/80…

ALC2/2018

HQ Filc

Case No.:359/15/80-

ALC2/2018

Case No.:368/15/80-

ALC2/2018

HQ Filc

:01/80/050/00710/AM19/

Party Namc:ANSTECH

RLA File

Paty Name:TITAN
COMPANY LIMITED,

RLA File

Party Name:MIL CONTROLS
LIヽ41TED

RLA Filc

Mcet No/Date:15/80¨    Status:

ALC2/2018
06032019

Lic.No/Datc:3410041465 Dcfcrrcd

Mect No/Datc:15/80-   Status:

ALC2/2018
06.03.2019

Lic.No/Datc:0710108652 Dcfcrrcd

Mcct No/Datci1 5/80-   Status:

ALC2/2018
06.03.2019            1

Lic.No/Datc:1010059264 Dcfcrrcd

31
:07/24/040/00148/AM16/     2708.2015

Decision:The Committee considered the case as per the agenda and noted that the hard copy o[ the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

Case No.:362/15/80-

AIノC2/2018
32

HQ Filc



:01/80/050/00704/AM19l :101241040100046/AM16l 04.09.2015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

Case No.:31/15/80¨

ALC2/2018

HQ File

:01/80/050/00373/AM19/

Case No.:360/15/80-

ALC2/2018

HQ Filc

:O1/80/050/00702/AM19/

HQ Filc

:01/80/050/00286/AM16/

Casc No.:361/15/80-

ALC2/2018

36

HQ Filc

i01/80/050/00703/AM19/

Party Name:SIRIA

PVT.LTD.

RLA Filc

Party Name:SUTURES
INDIA PRIVATE LIMITED,

RLA Filc

RLA File

Pa■y Namc:ANGIPLAST
PRIVATE LIMITED

RLA Filc
i08/24/040/00129/AM16/

IMPEX  Mcct No/Datc:15/80-  Status:
ALC2/2018
06032019

Lic No/Datc:0510395546 Defcrred

Mcct No/Datc:15/80-   Status:
ALC2/2018
‐06.032019            ‐

Lic.No/Datci0710108695 Defcrrcd

:05/24/040/00177/AM16/     08.092015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

34
:07/24/040/00162/AM16/    108.09.2015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

Case No. : 1 /1 6i80-ALC2 I 2015 P afiy N ame : GA RDN ER Mect No/Datc:15/80-   Status:

AEROSPACE PRANITA   IALC2/2018
PRIVATE LIMITED,      06.03.2019

:07/24/040/00176/AM16/     1109.2015
35

Decision:The Committee considered the case as per agenda and noted that a deficiency letter as raised

by MSME was sent to firm on 15.01.20109. However, no reply received. It is decided to send final

reminder to furnish the requisite information within l5 days failing which case will be rejected'

Case is deferred.

Lic.No/Date:0710108718 Defcrred

Mcct No/Datc:15/80-   Status:

ALC2/2018
06.03.2019

Lic.No/Date:0810136039 Dcferred
14.09.2015



Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

Party Name:TIL LIMITED Meet No/Date:15/80- Status:

RLA Filc

ALC2/2018
06.03.2019            1

Lic.No/Datci0210206176 Dcfcrrcd

,, :01/80/050/004111AM191 :02124104010012l/AMl6l 21'09'2015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

applicatiol has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

Case No.:69/15/80-

ALC2/2018

HQ Filc

Case No.:234/15/80-

ALC2/2018

HQ File

Case No.:363/15/80¨

ALC2/2018

HQ File

Case No。 :364/15/80-

ALC2/2018

40

HQ Filc

:01/80/050/007061AM 19/

Party Namc:BHARAT
HEAVY ELECTRICALS
LIMITED

RLA File

Party Name:PROVIAC
ENGINEERING

Palty Nalne:PROMAC
ENGINEERING
INDUSTRIES LIMITED,

RLA Filc

:07/24/040/00185/AM16/

Mcct No/Datc:15/80-   Status:
‐ALC2/2018       ‐
106032019            1

1Lic No/Date:0710108791 1Deferred

24.09.2015            ‐

Mcct No/Dttc:15/80-  IStatus:

ALC2/2018       1

Mcct No/Datei1 5/80-   Status:

ALC2/2018        ‐
0603.2019

Lic.No/Datc:0710108813 Defcrred
.05.10.2015

38
:01/80/050/00576/AM19/     :07/24/040/00212/AM16/

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

INDUSTRIES LIMITED,   06.03.2019

RLA Filc Lic No/Datc:0710108812‐ Deferred

- :01/80/050/00705/AMl9/ :071241040100184/AM16l 05'10'2015
.t9

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

ol'application

Case is deferred.



Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

41
:01/80/050/00707/AM19/   :07/21/040/00239/AM16/   09.10.2015

Decision:Thc Comlllittcc considercd thc casc as per thc agenda and notcd that thc hard copy of the

application has not becn reccived The Comlnittec decided to rcqucst RA for fumishing thc hard copy

of application

Casc is deferrcd.

Case No。 :80/2/80-ALC2/2016 Party Namc:DYNAMATIC  ‐Mcct No/Dtte:15/80-   Status:

TECHNOLOGIES LIMITED, ALC2/2018
106.03.2019

Lic.No/Date:0710108867‐ Deferred

器島児5υ0008νAM17 瑞ち刷iσ0019りAMlσ  ■2102015
Decision:The(3ommittee considercd the casc as per thc agenda and noted that a relllinder I.D.note

was scntto MSME fortheir comments/examin江 lons Thc dccidcd to wait for commcnts

Casc ls dcferrcd.

Party Name:ITT         ‐MCCt No/Datc:15/80-   Status:

CORPORAT10N INDIA PVT ALC2/2018
LTD                 06.03.2019

Lic.No/Date:3410041599 Deferrcd.HQ File             RLA Filc

43:01/80/050/00709/AM19/   :34/74/0404001P1/AM16/   15.10.2015

郡讐肌I電岬富i∬鮮1ム謡二億鷺∫雷出駕獣育器憲躍1:Ⅷ淵;
of application

casc is defcrrcd.

Case No。 :365/15/80-

ALC2/2018

HQ Filc

Case No.:367/15/80-

ALC2/2018

Case No。 :369/15/80-

ALC2/2018

Paty Name:TIA
TECHNOLOGY INDIA PVT
LTD.,

RLA File

Pa■y Namc:ICAM
SOLUT10N PVT LTD,

Mcet No/Date:15/80-   Status:

ALC2/2018
06.03.2019

Lic No/Datc:0710108861 Dcferrcd

Mcet No/Date:15/80-   Status:

ALC2/2018        ‐

06.03.2019

42

44 Ire lrile RLA Fire Lic.No/Date:07r0108945 Deferred

,OilSOlOSOtOoTll/AM19/ :07l24l040l0o24slAM16l 26.10'2015

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The committee decided to request RA for furnishing the hard copy



of application

Casc is dcferrcd

Case No.:370/15/80-      Paty Name:DEFSYS      Mcet No/Datc:15/80-   Status:
ALC2/2018           SOLUTIONS PVT.LTD,    ALC2/2018

06.03.2019            1

HQ Filc             RLA File            Lic.No/Date:0710108956 Dcferrcd

45:01/80/050/00712/AM19/   :07/24/910/002,7`AM16/   27.10.2015
1)ccision:Thc Col■rnittec considcrcd thc casc as pcr the agcnda and noted that the hard copy of the

application llas llot bccll l・ CCCivcd.1｀ hc(3onllllittcc dccidcd to rcqucst RA fbr fumishing the hard copy

of application

Case is dcfcrrcd.

Case No.:371/15/80-      Party Namc:TITAN       Mcet No/Datc:15/80-   IStatus:
ALC2/2018           COMPANY LIMITED,    ALC2/2018

06.03.2019

HQ Filc             RLA File            Lic.No/Date:0710108980‐ Defc∬ed

46:01/80/050/00713`AM19/   :07/244010/00171イ
AM16/   02.H.2015

Decision:Thc Comnlittcc considcred thc casc as pcr the agenda and notcd that thc hard copy of thc

application has not been rcccived Thc Comlnittee dccidcd to rcquest RA for ftlmishing thc hard copy

of application

Casc is dcferrcd

Case No.:81/2/80-ALC2/2016 Pany Namc:DYNAMATIC  Mcct No/Datc:15/80-   Status:
TECHNOLOGIES LIMITED, ALC2/2018        ‐

06.03.2019

HQ Filc             RLA Filc            Lic.No/Datc:0710109012 Deferrcd
47 :01/80/050/00084/AM17/     :07/24/040/00252/AM16/     05.11.2015

Decision:Thc Comlllittee considered the casc as per thc agenda and noted that a reminder I.D.notc

、vas scntto ⅣlSME for their comments/exalllinations.Thc decidcd to wait for comments.

Case is defcrred.

ICase No。 :372/15/80-      Party Namc:ANGIPLAST   Mcet No/Date:15/80-  IStatus:
ALC2/2018            PRIVATE LIMITED      ALC2/2018

06.03.2019

HQ Filc             RLA Filc            Lic.No/Date:0810136472‐ Dcfcrrcd
48 :01/80/050/00714/AM19/     :08/24/040/00280/AM16/     09.11.2015

Decision:Thc Comlllittec considcrcd thc casc as pcr thc agcnda and noted that thc hard copy of thc

application has not bccn rcccived.Thc(3omlllittec dccided to request RA for fumishing the hard copy

of application



Casc is defcrred.

Case No。 :120/15/80-

ALC2/2018

‐HQ Filc

Case No.:2/2/80… ALC2/2016 Party Name:OPTIMA
PVT LTD

Party Name:TELEPOINT   Mcet No/Datc:15/80-   Status:
SERVICES(INDIA)PVT.  ALC2/2018        ‐
LTD                 06.032019          

‐

RLA File              Lic No/Datc:2210015345 1Defcrred

. :01/80/0s0100462lA|/tlgl :221211040100060/AM16/ 10.11.2015
49

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

o1'application

Case is deferred.

HQ Filc RLA File

WIRES Mcet No/Date:15/80-   Status:
ALC2/2018
‐06.03.2019            

‐

Lic.No/Datc:3410041684 1Defcrred

,O :01/80/050/00005/AM17/ :341241040100208/AM16l 19.11.2015

Decision:The committee considered the case as per agenda and noted that the Deficiency letter raised

by Consultant (tech-3) was sent to the firm on 15.01 .2019. No reply from the firm has been received
yet. Comrnittee decided to remind firm to reply to the deficiency letter.

Case is deferred.

Case No.:61/15/80-

ALC2/2018

HQ File

:01/80/050/00403/AM19/
51

Case No.:373/15/80-

ノヽIノC2/2018

HQ Filc

Decision: The Committee considered the case as per agenda and noted that a deficiency letter as

raised by Tech-3 was sent to firm on 15.01 .20109. However, no reply received. It is decided to send

final reminder to furnish the requisite information within 15 days failing which case will be rejected.

Case is deferred.

Party Namc:ANGIPLAST   Mcct No/Date:15/80-   Status:
PRIVATE LIMITED      ALC2/2018

06.032019

RLA Filc            Lic.No/Datc:0810136550 1Deferred
i08/24/040/00282/AM16/     19.11.2015

Palty Name:ANGIPLAST   Mect No/Date:15/80¨    Status:
PRIVATE LIMITED      ALC2/2018        1

06032019

RLA Filc Lic.No/Date:0810136549‐ Deferred

52 :O1/80/050/00715/AM19/     :08/24/040/00283/AM16/     19.11.2015

Decision:The COmlllittee considered the case as per the agcnda and notcd that the hard copy of the

application has not been receivcd.The Coml■ ittee decidcd to rcquest RA for ftlrnishing thc hard copy

of application



ハ

Casc is dcfcrred.

Case No。 :374/15/80-      Party Namc:TATA HITACHI McctNo/Date:15/80-   Status:
ALC2/2018           CONSTRUCTION       ALC2/2018

NIIACHINERY CO.PVT.   06.03.2019        1
LTD,,

HQ Filc             RLA File            Lic.No/Date:0210206307 Deferred
53 :01/80/050/007161ヽM19/     :02/24/040/00113/AM16/    103.122015            1

Decision:Thc Colllinittec considcrcd thc case as pcr thc agcnda and notcd that thc hard copy of thc

application has not bcen rcceivcd The(3omΠ littce dccided to rcquest RA for fumishing thc hard copy

of application

Case is dcferrcd

Case No.:375/15/80¨       Party Namc:TATA HITACHI .Mcct No/Date:15/80-   IStatus:

ALC2/2018           CONSTRUCTION       ALC2/2018
MACHINERY CO.PVT.   06.03.2019
LTD,,

HQ Filc             RLA File            Lic.No/Dtte:0210206309 1Deferred
54 :01/80/050/007171AM19/     :02/24/040/00035/ANI11 6/     04.12.2015

Decision:Thc Comlnittce considered the casc as pcr the agenda and notcd that the hard copy of the

application has not becn reccivcd.Thc Comnlittcc decidcd to rcquest RA for fumishing thc hard copy

of application

Casc ls dcfcrrcd

Case No.:376/15/80…       Party Namc:TATA HITACHI Mcet No/Date:15/80-   Status:
ALC2/2018           CONSTRUCT10N       IALC2/2018

MACHINERY CO.PVT.   06.03.2019        ‐

LTD,,

HQ Filc             RLA Filc            Lic.No/Datc:0210206315 Deferrcd
55 :01/80/050/00718/AM19/     102/24/040/00151/AM16/     04.12.2015            1

Decision:The Col■ lllittee considcred the casc as per thc agenda and noted that the hard copy of thc

application has not been rcccivcd.The ComΠ littce decidcd to requcst RA for fllmishing the hard copy

of application

Case is dcfcrrcd.

Case No。 :377/15/80-      Pa■y Name:ACCURATE   Mcct No/Date:15/80-   Status:
ALC2/2018           1NDUSTRIAL CONTROLS  ALC2/2018

PVT LTD             06 03 2019

56 HQ Filc             RLA File             Lic.No/Date:3 1 10065799 1Defcrrcd
i01/80/050/00719/AM19/     :31/83/040/00122/AM16/     16.122015

Decision:The ComΠlittee considered thc casc as pcr the agcnda and notcd that thc hard copy of the
application has not bccn rcccivcd.Thc Comnlittcc dccidcd to requcst RA for fllrnishing the hard copy



ヘ

of application

Casc is deferrcd.

Case No。 :403/15/80-      Party Name:FABRIMAX   Mcct No/Datc:15/80-   Status:   ‐

IALC2/2018           ENGINEERING PRIVATE  ALC2/2018
LIMITED,             06032019                 1

HQ F‖c               RLA File              Lic.No/Datc:5010002260 Deferrcd

57:01/80/9,0/00745/AM19/   :50/71/040/99913/AM16/   17.12.2015
Decislon:Thc Comnlittcc considered thc case as per the agcnda and notcd that thc hard copy of thel

application has not becn rcceivcd.Thc Commitcc decidcd to rcqucst RA for fllmishing thc hard copy

.of application

Case ls dcferrcd

Case No.:401/15/80¨       Paiy Name:SOUTHERN   Mcet No/Datc:15/80-   Status:   |
AI」C2/2018           LUBRICAT10N(P)LTD.,  ALC2/2018

06.03.2019

HQ File             RLA File            lLic.No/Date:071 0109195 1Dcferred  
‐

58:01/80/050/00743件
M19/  :07/714919199平 7/AM16/  23.12.2015

‐
Decision:Thc Comlllittcc considered thc casc as per the agcnda and notcd that thc hard copy of the‐

application has not bccn l・cceivcd The Colllinittcc dccidcd to rcquest RA for fumishing the hard copy

of application

Casc is defcrrcd.

Case No.:15/15/80¨        Party Namc:TATA HITACHI Mcct No/Datc:15/80-   Status:
IALC2/2018           CONSTRUCT10N       ALC2/2018

MACHINERY CO.PVT.   06.03.2019
‐                    LTD,,                |                |        |

HQ Filc             RLA Filc            Lic No/Datc:0210206393 Defcrred
59 :01/80/050/00357/AM19/     :02/24/040/00106/AM16/     28.12.2015

Decision:Thc Committec considered thc case as pcr thc agcnda and noted that the hard copy of thcl

application has not been reccivcd.Thc Comlllittcc dccided to requcst RA for ftlmishing the hard copy

of application

Casc is defcrrcd.

Casc No.:16/15/80¨        Palty Nalllc:TATA HITACHI Mcct No/Datc:15/80-   Status:
ALC2/2018           CONSTRUCTION       ALC2/2018

MACHINERY CO.PVT    06 03 2019         ‐       ‐

60                     LTD,,
HQ Filc             RLA File            Lic.No/Datc:0210206394 Dcfcrred
:01/80/050/00358/AM19/     :02/24/040/00022/AM16/     .28.12.2015

Decision:Thc Comlnittcc considcrcd the casc as pcr thc agenda and noted that the hard copy of thcl



application has not been rcceivcd.The Comlnittee decidcd to requcst RA for fumishing thc hard copy

of application

Casc is defcrred.

Case No.:17/15/80…        Party Name:TATA HITACHI Mcct No/Date:15/80-  IStatus:   ‐

AI」C2/2018           CONSTRUCTION       ALC2/2018
MACHINERY CO PVT.   06.03.2019
LTD,,

HQ File             RLA Filc            Lic.No/Datei021 0206395 1Defcrred  ‐

61 :01/80/050/00359/AM19/     102/24/040/00051/AM16/     28.122015            
‐

Decision: 「́ he Committce considcrcd thc casc as pcr thc agenda and notcd that the hard copy of thc

application has not bcen rcceivcd.Thc ComΠ littee decidcd to requcst RA for fumishing the hard copy.

of application                                           `

Casc is dcfcrred.

Case No.:18/15/80-       Paty Name:TATA HITACHI Mcct No/Date:15/80-   Status:
ALC2/2018           CONSTRUCT10N       :ALC2/2018

MACHINERY CO.PVT.   06.03.2019
LTD,,

ILic.No/Date:0210206397 1DefcrredHQ Filc              RLA File
62 :01/80/050/00360/AM19/     :02/24/040/00075/AM16/     28.12.2015

Decision:1｀ hc Comlllittcc conSidCrcd thc casc as pcr the agcnda and noted that thc hard copy of thc

application has not bccn rcceivcd Thc(3olllinittee decidcd to requcst RA for furnishing thc hard copy

of application

Casc is dcfcrrcd.

Cas                Party Namc:ANGIPLAST   IMect No/Datei1 5/80-   Status:
No。 :63/15/80¨ALC2/2018   PRIVATE LIMITED      IALC2/2018

106.03.2019            1

HQ File             RLA Filc            'Lic No/Datc:0810136792 Deferrcd

63:01/89/050/0019,/AM19`   :08/214910/097?'/AM16/  128.12.2015       
‐

Decision: The ComΠ littcc considcrcd thc casc as pcr the agcnda and notcd that the hard copy of the

application has not bccn reccived Thc Conll■ ittee decided to rcquest RA for funlishing thc hard copy

of application

Case is dcferrcd

Case No。 :378/15/80-      Party NamciBENTELER    IMect No/Date:15/80-   Status:
ALC2/2018           AUTOMOTIVEINDIA PVT.‐ ALC2/2018        ‐
64                     LTD.                106.03.2019

HQ File             RLA File            'Lic.No/Datei3110065813 Dcferrcd

⌒



へ

:01/80/050/00720/Aゝ /119/     :31/83/040/00126/AM16/    12912.2015            1

Decision:Thc(3ommittce considered the casc as pcr the agenda and noted that thc hard copy of the
‐application has not been reccivcd.Thc Committee decided to request RA for furnishing thc hard copy

Of application

Casc ls defcrrcd

.Case No.:1/15/80-ALC2/2018 Party Namc:ANGIPLAST   Mect No/Datc:15/80-   Status:
I                  PRIVATE LIMITED     IALC2/2018        1

.06.03.2019            1

RLA File Lic.No/Date:0810136963 1Deferred

-- :01/80/050lO0343lArJ/llgl :0812410401003491AM161 06.01.2016
6)

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

IMect No/Date:15/80¨   IStatus:

HQ File

Case No.:20/15/80…

ALC2/2018

Case No.:379/15/80-

ALC2/2018

HQ Filc

Parサ Name:LEBEST
ENVIRONMENT
SECURITY TECHNOLOGY
PVT.LTD.

RLA Filc

PartD Namc:K.PACK
ISYSTEMS PVT.LTD.

IRLA File

RLA File

HQ Filc

66 :01/80/050100362lAM19l :021241040100154/AM16l 11.01.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is defemed.

ALC2/2018
106032019

‐I)cferrcd   lLic.No/Datc:0210206436

Mcet No/Datcl1 5/80¨   IStatus:  |
IALC2/2018              ‐

106.032019     1    1

Lic.No/Datc10710109265 1Dcfcrrcd  
‐

Mcct No/Datc:15/80-   Status:

ALC2/2018        1
06.03.2019            1

Lic.No/Dttc:31 10065873 1Deferrcd

._ :01/80/050lo012llAM19l :071241040100348/AM16l 14.01.2016
o/

Decision:The Comrnittee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

Casc No.:72/2/80-ALC2/2016 Party Name:NIKHTISH
ENTERPRISES

０
０
‘
υ

HQ Filc
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101/80/050/00075/AM17/     :31/83/040/00144/AM16/     15.01.2016

Dccision:The Comlllittcc considcrcd the casc as per the agcnda and notcd that a rclllinder I.D.is bcing

sentto MSME forthcir commcnts/examinations.Thc dccidcd to wait for comments

Casc is defcrrcd.

Case No.:62/11/80-       Palty Namc:ENERTECH    Mcct No/Datci1 5/80-   IStatus:
ALC2/2018            ENGINEERING PVT LTD  ALC2/2018

06.03.2019            1

1HQ File             RLA File            Lic.No/Date:0910063144‐ Deferrcd

69 :01/80/050/00253/AM19/     :09/24/040/00522/AM16/     18.01.2016            1

1)ecision:Thc Comlnittcc considcrcd the casc as pcr agenda and notcd that a deflciency lettcr as raised

by MSME was scntto flrm Thc Committee decidcd to waitfbr reply from the flrm.

Case is dcfcrrcd

Case No.:2/15/80-ALC2/2018 Party Name:TATA HITACHI McetNo/Datc:15/80¨   IStatus:

CONSTRUCTION       ALC2/2018
MACHINERY CO PVT.   06032019
LTD,,

HQ Filc              RLA Filc             Lic.No/Date:0210206454 Deferred
70 :01/80/050/00344/AM19/     :02/24/040/00043/AM16/     2001.2016

Decision:The Conllllittcc considcrcd thc casc as pcr thc agcnda and noted that the hard copy of thc

‐application has not bccn rcccivcd.Thc Comrllittcc decided to request RA for fumishing the hard copy

ofapplication

Casc is deferred.

Case No。 :7/15/80-ALC2/2018 Party Name:DEE        Meet No/Datc:15/80-   Status:
DEVELOPMENT        ALC2/2018        ‐

ENGINEERS LTD       06.03.2019         1
1HQ Filc             RLA Filc            Lic.No/Datc:0510397372 1Deferrcd

71:01/10/050/00349管
M19/  :05/23/049/09113/AM16/  20.01.2016      1

‐Decision:Thc Conllnittee considcrcd the case as per the agcnda and noted that the hard copy of thc

application has not bccn rcceived.Thc(3onllllittcc dccidcd to rcquest RA for fllmishing thc hard copy

of application

lCasc is deferred.

Case No.:3/15/80-ALC2/2018 Party Namc:DEE         Mect No/Datc:15/80-   Status:
DEVELOPMENT        ALC2/2018        1

1                   ENGINEERS LTD.      .06.032019         1
72 HQ File             RLA riig            Lic.No/Date:0510397393 1Deferred

:01/80/050/00345/AM19/     :05/23/040/00449/AM16/     21.01.2016            1

Decision:Thc Comlnittcc considered the casc as per the agenda and notcd that thc hard copy of thc
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application has not been received. The Committee decided to

of application

Case is deferred.

request RA for furnishing the hard copy

Case No.:68/2/80¨ALC2/2016 Patty NameiMINDA SILCA  Mcct No/Date:15/80-
ENGINEERING PRIVATE  ALC2/2018
LINIIITED             06.03.2019

HQ Filc RLA File Lic.No/Date:0510397530 Dcfcrred

08.02.2016:01/80/050/00071/AM17/     :05/24/040/00541/AM16/

73 Decision:The Committee considered the 
"ur" 

u, per the agenda and noted that the firm has furnished

the reply vide their letter dated 21.01.2019 sent o MSME on 30.01.2019 for examinations/comments.

The Cornmittee decided to remind MSME for comments. .

Case is deferred.

Case No.:6712180-ALC2l20l6 Party Name:ECOCAT INDIA Meet No/Date:15/80- Status:
PVT.LTD. ALC2I2OI&

06.03.2019

HQ File RLA Filc Lic.No/Date :05 | 0397 5 48 Rejected
:01/80/050/000701AM171 :0512310401004721AMl61 09.02.2016

74 Decision:The Committee considered the case as per agenda and noted that deficiency letter raised by
MSME was sent to the finn on I I . I 0.201 8 and final reminder was issued on 28. 12.2018. However, no

reply has been received against the issued D/L. Therefore, the Committee decided to reject the case

under intimation to RA.

RA concerned may take fufther necessary action as per the decision of NC.

Case No.:4/15/80-ALC2/2018 Palty Namc:PAWAR     ‐Mect No/Datc:15/80-   Status:
ELECTRO SYSTEMS PVT. ALC2/2018
LTD.                06.03.2019

HQ Filc               RLA Filc              Lic.No/Datc:3110065916 Defcrrcd

75:01/80/050/00346/AM19/  :31/83/049190151/AM16/  109.022016      1
Decision:Thc(3olnlllittcc considcrcd thc casc as pcr thc agcnda and noted that the hard copy of thc

application has not bccn rcccivcd.Thc(3omlllittee dccided to requcst RA fbr ftlmishing the hard copy

of application

Casc is deferred.

Status:

Case No.:156/15/80¨

ALC2/2018

76

HQ Filc

:01/80/050/00498/AM19/

Pany Name:SHRENO
LIMITED

RLA Filc
:34/24/040/00279/AM16/

IⅣIcct No/Datc:15/80-   Status:

ALC2/2018
‐0603.2019            1

Lic.No/Date:3410041878 Defcrred
112022016



‐Decision:The Colninittce considcrcd the casc as per thc agenda and notcd that thc hard copy of the

‐application has not bccn rcccivcd.Thc(3ollllllittec dccided to rcquest RA for ftlrnishing thc hard copy

ofapplication

Casc is dcfcrrcd.

Case No.:157/15/80-      Party Namc:SHRENO     Mcet No/Datei1 5/80-   ‐Status:

ALC2/2018            LIMITED             ALC2/2018
06.03.2019            ‐

‐  HQ Filc              RLA Filc             Lic.No/Datci3410041879 1Deferred

77:01/80/059409499/AM19/   :31/21/04049971,/AM16/   12.02.2016       .
Decision:The ComΠlittcc considered the casc as pcr the agenda and noted that thc hard copy of thc

application has not been received.The Committcc decided to rcqucst RA for furnishing thc hard copy

of application

‐  ‐Case is deferred.

Case No.:5/15/80¨ALC2/2018 Party Namc:AZAD       Mcet No/Date:15/80-   Status:
ENGINEERING PRIVATE  ALC2/2018        ‐
LIMITED             06 03 2019         ‐

HQ Filc             RLA Filc            Lic.No/Date:0910063260 1Deferred

78:01/80/050/09317/今
M19/   19?421(919199,7?/AM16/  ‐1202.2016       1

Decision:Thc Comrllittcc considcrcd the casc as per the agenda and noted that the hard copy of the

‐application has not been rcccived.Thc ComΠ littcc decided to rcqucst RA for fllmishing thc hard copy

ofapplication

Casc is dcfcrrcd

Case No.:31/6/80-ALC2/2016 Party Namc:GOLD MOHUR NIteet No/Date:15/80-   status:

PROFILES LTD.        IALC2/2018         ‐
.06.03.2019            ‐

HQ Filc             RLA Filc            Lic.No/Datc:051 0397636 1Deferrcd

79‐
:01/80/050/00190/AM17/     :05/23/040/00480/AM16/     18.02.2016            .

Decision:Thc COl■unittcc considcrcd the casc as pcr thc agenda and notcd that thc httd cOpy Of thc

application llas nOt bccn rcccived.The(3olllnlittcc decided to request RA for furnishing the hard copy

.ofapplication

Casc is deferrcd.

Case No.:13/15/80-       Party Namc:TATA HITACHI .Mcct No/Date:15/80¨    lstatus:
ALC2/2018           CONSTRUCTION       IALC2/2018        ‐

鉤    TNttY中 ■ 叫矧9 1
HQ Filc             RLA File            lLic.No/Date:0210206523 Deferrcd  ‐
:01/80/050/00355/AM19/     :02/24/040/00200/AM16/     .03.03.2016            1



Decision:The Coml■ ittcc considered the casc as per the agcnda and notcd that thc hard copy of thc

application has not bccn received The(3omlnittcc dccidcd to requcst RA for fumishing the hard copy

of application

Casc is dcfcrrcd

Case No。 :388/15/80¨       Party Name:SARTORIUS   IMcct No/Datc:15/80-   IStatus:
ALC2/2018           STEDIM INDIA PVT.LTD. ALC2/2018

06.03.2019

HQ File             RLA File            lLic.No/Datc:0710109468 1Deferred

81:01/80/050/00739/AY19/   :07`74/040/09396/AM16/   03.03.2016
Decision:Thc Comlnittcc considered thc casc as pcr thc agcnda and notcd that thc hard copy of thc

application has not been received.The Comlllittee decided to request RA for fllrnishing thc hard copy

of application

lCasc is dcferred.

Case No.:79/15/80¨        Party Namc:SIRIA IMPEX   Mcct No/Date:15/80-   Status:
ALC2/2018           PVT.LTD            ALC2/2018

06.03.2019

HQ Filc              RLA File             ‐Lic No/Date:0510397825 Defcrrcd

82:01/80/050/99421/AM19/  105夕 1/919イ99,9,/AM16/  104.03.2016
Decision:The COmlllittee considcrcd the case as pcr the agenda and noted that tllc hard copy of thc

application has not bccn rcccived.Thc COmlnittee dccidcd to request RA for furnishing the hard copy

of application

Casc is deferred.

Case No.:6/15/80-ALC2/20181Palty Namc:TATA HITACHI Mcet No/Date:15/80-   Status:

‐                   ‐CONSTRUCT10N       :ALC2/2018        1
1MACHINERY CO.PVT.   06.03.2019
LTD,,

HQ Filc             RLA Filc            Lic.No/Datc:0210206529 1Defcrrcd
83 :01/80/050/00348/Aヽ /119/     :02/24/040/00107/AM16/     08.03.2016

Decision:′
「 hc Colninittcc considercd the casc as per thc agenda and noted that the hard cOpy of the

application has not bccn rcccived.Thc(3omlnittce decidcd to rcquest RA for fumishing the hard copy

.of application

Casc is dctrrcd.

Case No.:389/15/80-      Pa“ y Name:ICAM       Mcet No/Date:15/80-   Status:
ALC2/2018           SOLUTION PVT LTD,    IALC2/2018
84                                                      06.03.2019

HQ File             RLA Filc            Lic.No/Date:0710109493 Deferrcd
:01/80/050/00731/AM19/    107/24/040/00397/AM16/     09032016



^

Decision:Thc Collllllittcc considered thc casc as per thc agenda and notcd that thc hard copy of the

application has not bccn rcccived.Thc Colllinittce dccidcd to rcqucst RA for furnishing thc hard copy

Of application

Case is dcfcrred.

I  Case No.:390/15/80¨      Parサ Namc:TENOVA INDIA‐ Mcet No/Date:15/80-  ‐Status:
‐ ALC2/2018            PRIVATE LIⅣ lITED      ‐ALC2/2018        ‐

106032019

HQ File              RLA File             lLic.No/Date:0710109544 Deferred

85:01/80/050/00732/AM19/  :07/24/049/90111/AM16/  
‐1803.2016     1

Decision:Thc Committee considered thc casc as pcr the agenda and■ oted that the hard copy of thc
‐   application has not bccn rcccivcd.Thc(3oΠ lrnittcc decided to rcqucst RA for furnishing the hard copy

Of application

Case is deferred.

Case No。 :14/15/80¨        Party NameiTATA HITACHI Mcct No/Date:15/80-   Status:
AIJC2/2018           CONSTRUCTION       ALC2/2018        1

MACHINERY CO.PVT    06.032019         ‐

LTD,,

HQ File             RLA Filc            lLic.No/Date:0210206560 1Defcrrcd
86 :01/80/050/003561民M19/     :o2/24/040/00191/AM16/    121.03.2016            1

Decision:Thc COmΠlittee cOnsidered the case as pcr the agenda and notcd that thc hard copy of thc
application has nOt bcen reccived.Thc(3omlnittcc decided to request RA for ftlmishing thc hard copy

of application

Casc is dcfcrrcd.

Case No.:399/15/80-     Party Namc:MAINI      .Mcet No/Date:15/80-  Status:
ALC2/2018           PRECISION PRODUCTS   ALC2/2018        ‐

LIMITED,             o603.2019         ‐
HQ Filc             RLA File            Lic No/Date:0710109554 1Deferrcd

87 :O1/80/050/00741/AM19/     :07/24/040/00414/AM16/     .22.03.2016            
‐

Decision:Thc Collllllittec considered the casc as pcr thc agenda and notcd that thc hard copy of the

application has nOt becn reccivcd.Thc(30mlnittcc decidcd tO request RA for fllmishing the hard copy

.ofapplication

Case is deferrcd

Case No.:8/15/80…ALC2/20181Party Name:TATA HITACHI ‐ⅣIcct No/Datc:15/80¨    Status:
CONSTRUCT10N       ‐ALC2/2018
MACHINERY CO.PVT    06.03.2019
LTD,,

RLA File

88

HQ Filc Lic.No/Date:0210206578‐ Dcfcrrcd



:01/80/050/00350/AM l9l :0212410401001961AM161 29.03.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy
of application

Case is deferred.

Case No.:9/15/80-ALC2l20l8 Party Name:TATA HITACHI Meet No/Date:15/80- Status:
CONSTRUCTION ALC2I2O18
MACHINERY CO.PVT. 06.03.2019
LTD,,

HQ File RLA File Lic.No/Date:0210206579 Deferred
89 :01/80/050/0035tlAM19l :0212410401002041A}/,161 29.03.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy
of application

Case is delerred.

Case No.:10/15/80- Parly Name:TATA HITACHI Meet No/Date:15/80- Status:
ALC2I2OIg CONSTRUCTION ALC2I2O18

MACHINERY CO.PVT. 06.03.2019
LTD,,

HQ File RLA File Lic.No/Date:0210206590 Deferred
90 :01/80/0501003521AM191 :021241040100185/AM16/ 31.03.2016

Decision:The Commiftee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for fumishing the hard copy
of applicalion

Case is deferred.

Case No.:395/15/80- Parly Name:DYNAMATIC Meet No/Date:15/80- Status:
ALC2I2OI9 TECHNOLOGIES LIMITED, ALC2I2OI8

06.03.2019

HQ File RLA File Lic.No/Date:0110109626 Deferred

,, :01/80/0501001371AM191 :011241040100423tAM16t 04.04.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard copy
of application

Case is deferred.

Case No.:396/15/80- Party Name:WEIR INDIA Meet No/Date:15/80- Status:
92 ALC2I2OI9 PVT.LTD. ALC2I}OI8

06.03.2019



^

HQ File RLA Filc Lic.No/Datc:0710109654 Deferred

:01/80/050/00138lAVlgl :011241040100431/AMl6l Ls.04.2016

Dccision:The Commiflee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

Lic.No/Dttci0710109710‐ Dcfcrred

n, :01/80/050/00353/AM19/ :071241040100004/AM17l 26.04'2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is delerred.

Case No.:11/15/80-

AI」C2/2018

HQ Filc

Case No.:158/15/80-

ALC2/2018

HQ Filc

Case No.:12/15/80-

ALC2/2018

HQ Filc

Case No.:19/15/80-

ALC2/2018
96

HQ「 ile

LTD.

RLA Filc

Party Name:AYYAPPA CNC
PVT.LTD,

RLA Filc

06.032019

Lic.No/Date:3110066139 Defcrred

Meet No/Date:15/80-   Status:

ALC2/2018        1
06.03.2019

Lic.No/Date:0710109807 Deferred

Party Namc:DYNANIATIC  IMCet No/Date:15/80-   Status:
TECHNOLOGIES LIMITED,IALC2/2018        ‐

06.03.2019

RLA File

Party Name:PAWAR Mcct No/Datc:15/80-   Status:

ELECTRO SYSTEMS PVT.・ ALC2/2018

Party Name:IDMC LIMITED Meet No/Date:15/80- Status:

RLA Filc

IALC2/2018        ‐
.0603.2019

1Lic.No/Datc:3410042112 Deferred

nO 
:01/80/0s0/00500/AMl9/ :341241040100300/AM16l 27-04.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

,, :01/80/0501003541AM191 :311831040100003/AMl7/ 06.05.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy oi the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.



:01/80/050/00361/AMl9l :0112410401000451AM|71 12.05.2016

Decision:The Commiflee considered the case as per the agenda and noted that the hard copy o[ the

application has not been received. The Commiffee decided to request RA for furnishing the hard copy

of application

Case is deferred.

Case No.:21115/80- Pafty Name:STARRAG Meet No/Date:15/80- Status:

ALC2I2OI8 INDIA PVT LTD ALC2I2O18
06.03.2019

He File RLA File Lic.No/Date:0710109862 Deferred

- :01/80/050/00363/AM19/ :071241040100068/AMl7/ 24-05.2016
9t

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

Case No.:106/15/30- Party Narne:ANGIPLAST Meet No/Date:15/80- Status:

ALCLI2OIl PRIVATE LIMITED ALC2I2OI8
06.03.2019

He File RLA File Lic.No/Date:0810138013 Deferred

,* :01/80/0501004481AM191 :081241040100070/AMl7l 2s.05.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is deferred.

Case No.:22l15/80- Party Name:TATA HITACHI Meet No/Date:15/80- Status:

ALC2I}OI8 CONSTRUCTION ALC2I2O18

MACHINE,RY CO.PVT. 06.03.2019
LTD,,

FIe 1rile RLA File Lic.No/Date:0210206116 Deferred

99 :01/80/050100364lAMlgl :021241040100018/AMl7/ 26.0s.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard copy

of application

Case is delerred.

Case No.:23l15/80- Party Name:TATA HITACHI Meet No/Date:15/80- Status:

. ^^ ALCLI2OI8 CONSTRUCTION ALC2IZOI9rLru MACHINERY co.PVT. 06.03.2019
LTD..



HQ Filc             lRLA File            Lic.No/Datc:0210206717 Deferred
:01/80/050/00365/AM19/     :02/24/040/00019/AM17/     26.05.2016

Decision:Thc Comlllittcc considered the case as per thc agcnda and noted that thc hard copy of the

application has llot bccn rcccivcd. Thc Comlllittcc dccidcd to rcqucst RA for fLlrniShing thc hard

copy of application

Casc is deferrcd.

Case No.:24/15/80-      Pa■ y Name:DYNAMATIC  Mcet No/Date:15/80‐   IStatus:

ALC2/2018            TECllNOLOGIES LIMITED,ALC2/2018        1
06.03.2019            ‐

HQ Filc             RLA Filc            Lic.No/Date:0710109871 1Dcfcrred

101:01/80/0,0400366/AM19/  
‐:07424/049/90938/AM17/   26.05.2016       .

Decision:Thc(3omlnittee considered the case as per the agcnda and notcd that the hard copy of the

application has not becn rcccived. The Colninittce dccidcd to rcquest RA for fllrnishing thc hard

copy of application

Case is dcfcrrcd

Case No.:65/15/80-       Pany Nalllc:TATA HITACHI Mcct No/Date:15/80-   Status:
ALC2/2018           CONSTRUCT10N       ‐ALC2/2018        ‐

NIIACHINERY CO.PVT.  0603.2019
LTD,,

HQ Filc              RLA File             lLic.No/Date:0210206733‐ Deferrcd
102 :01/80/050/00407/AM19/    :02/24/040/00205/AM16/    103.06.2016

Decision:The COmlllittee considcrcd thc case as per thc agenda and noted that the hard cOpy of the

application has nOt been rcceivcd. The Comlllittce dccided tO requcst RA for furnishing the hard

copy ofapplication

Case is detrred.

Case No。 :25/15/80-      Party Namc:TENOVA INDIA Mcet No/Date:15/80-   status:
ALC2/2018            PRIVATE LIMITED      ALC2/2018

06.03.2019                     ‐

HQ File             RLA File            Lic No/Datも 1071010904`b`fcired l
103 :01/80/050/00367/AM19/     :o7/24/040/00080/AM17/     14062016                      .
Decision:The COmmittcc cOnsidcrcd the casc as per thc agcnda and notcd that thc hard cOpy ofthcl

application has nOt bccn rcceivcd. The Comlllittce decidcd tO rcqucst RA for ftlrnishing the hardl

copy of applicatiOn

Case is defcrred.

Case No.:141/15/80-     Party Namc:SHttNO    Meet No/Date:15/80-  ‐status:  |
104 ALC2/2018            LIMITED            IALC2/2018        ‐       |

.0603.2019                     1



HQ Filc             RLA Filc            Lic.No/Datc:3410042275 Defcrred
:01/80/050/00483/AM19/     :34/24/040/00071/AM17/     15.06.2016

Decision:Thc Comnlittcc considered thc casc as per the agcnda and notcd that the hard copy ofthc

application has not bccn received Thc Comlnittee decided to request RA for furnishing thc hard

copy ofapplication

Casc is dcfcrrcd.

Case No.:142/15/80-     Party Namc:SHuNO     Mcet No/Date:15/80-  Status:
ALC2/2018            LIMITED             ALC2/2018        

‐

06.03.2019

HQ File             RLA File            Lic.No/Date:3410042276‐ Deferred

105:01/80/050/00484/AM19/   :34/24/040/00973/AM17/   15.06.2016
Decision:Thc Colninittcc considcrcd thc casc as per the agenda and notcd that thc hard copy ofthe

application has not been received. The Colnlnittee decided to rcqucst RA for furnishing the hard

copy of application

Casc is deferred.

Case No.:143/15/80-      Party Name:SHRENO     Mcet No/Datc:15/80-   Status:
ALC2/2018           LIMITED            ALC2/2018

06.032019

HQ Filc             RLA Filc            Lic.No/Datci3410042277‐ Deferrcd

106:01/80/9,0/0041,`AM19`   :,1(714919イ 99977/AM17/   1506.2016
Decision:The ComIIlittcc considcred thc casc as per thc agenda and notcd that thc hard cOpy of the

applicatiOn has nOt bccn reccivcd Thc COmlllittee dccided to requcst RA for fttrnishing thc hard

copy of application

Case is dcfcrred.

Case No。 :26/15/80-      Palty Name:AYYAPPA CNC McctNo/Date:15/80-   status:
ALC2/2018            PvT LTD,            ALC2/2018

06.03.2019            ‐

HQ File             RLA Filc            Lic.No/Datc:0710109968‐ Deferred

107 :01/80/050/00368/AM19/     :07/24/040/00098/AM17/     17.062016
Decision:The(30m■littce considercd thc casc as pcr thc agenda and noted that thc hard copy Of thc
application has nOt been reccived. The Comlllittee dccided to rcquest RA for fllrnishing the hard‐

copy ofapplicatiOn

Casc is dcferred.

Case No.:27/15/80-       PallD/Namc:TATA HITACHI.Mect No/Datc:15/80-   lstatus:  ‐

108 ALC2/2018            coNSTRUCTION       ALC2/2018
MACHINERY CO.PVT.   o6.03.2019        1       1
LTD,,



HQ Filc             ‐RLA File             Lic.No/Datc:0210206783 Dcfcrred
i01/80/050/00369/AM19/     :02/24/040/00049/ANI11 7/     24.06.2016            .

Decision:Thc Comlnittec considercd the case as per thc agcnda and noted that the hard copy of the

application has not bccn reccivcd. The Comlllittee dccidcd to rcquest RA for furnishing thc hard

copy of application

Casc ls dcfcrred

Case No。 :28/15/80¨        Pany Namc:FUTURE TECH Mcet No/Date:15/80¨    Status:

ALC2/2018           ENGINEERING PVT.LTD,  ALC2/2018
‐06.03.2019

HQ Filc             RLA File            Lic.No/Dtte:0710H0077 1Dcfcrred

109:01/80/050/00370/AM19/  ‐:07/24/040/09063/AM17/   12.07.2016
Decision:Thc(3omlllittee considcrcd the case as per the agcnda and notcd that thc hard copy ofthe

application has not bccn received. Thc Comlnittee dccided to rcquest RA for furnishing thc hard

copy of application

Casc is dcfcrrcd.

Case No.:113/15/80-      Party Namc:DYNANIATIC  Mcct No/Datci1 5/80-   Status:
ALC2/2018           TECHNOLOGIES LIMITED,ALC2/2018

06.03.2019            ‐

HQ File             RLA File            Lic.No/Datc:0710H0107 Deferred

110:01/804050/00455/AM19/   :07/24/049/09133/AM17/   15.07.2016
Decision:Thc(3omlllittcc considercd thc case as per thc agcnda and noted that thc hard copy of the

application has not bccn rcccived. Thc Comnlittee dccidcd to request RA for fLlrniShing the hard

copy of applicatiOn

Casc is defcrrcd

Case No.:66/15/80-      ‐Party Name:TATA HITACHI Mcet No/Date:15/80¨    Status:
ALC2/2018           1CONSTRUCTION       ALC2/2018        1

1MACHINERY CO.PVT.   06.03.2019
‐                   ILTD,,

HQ File             RLA Filc            Lic.No/Datc:0210206839 1Deferrcd
lll 101/80/050/00408/AM19/    102/24/040/00044/AM17/     15.07.2016            1

Dccision:Thc Conllllittcc considcrcd thc case as pcr the agcnda and notcd that thc hard copy ofthc

application has nOt bcen rcccived. Thc Col■linittee decidcd to rcqucst RA for furnishing thc hard

copy of application

Casc is dcfcrred

Case No.:67/15/80-       Palty Name:TATA HITACHI Mcct No/Datc:15/80-   IStatus:
H2ALC2/2018           CONSTRUCTION       ALC2/2018        1

MACHINERY CO.PVT    06.03.2019        1



LTD,,

HQ Filc             RLA Filc            Lic.No/Date:02 10206840 1Defcrrcd
i01/80/050/00409/Aヽ /119/     :02/24/040/00056/AM17/     1507.2016

1)ecision:The Committee considered thc case as pcr the agenda and notcd that thc hard copy ofthc

application has not bcen reccived. The Committee decidcd to request RA for ftlrnishing the hard

.copy of application

Casc is dcfcrrcd

Casc No。 :68/15/80¨        Pany Nalllc:TATA HITACHI Mect No/Datc:15/80-   Status:

ALC2/2018           CONSTRUCTION       ALC2/2018
MACHINERY CO.PVT.   06.03.2019

‐                    LTD,,                                ‐

HQ Filc             RLA File            Lic.No/Datc:0210206838 1Dcferred
113 101/80/050/00410/AM19/     :02/24/040/00043/AM17/    ■5.072016            .

Decision:The Committcc considercd the case as per the agenda and noted that the hard copy ofthc

application has not been rcccived. The Comrnittee decided to rcquest RA for furnishing the hard

copy of application

‐Casc is deferrcd.

Case No.:187/15/80-      Party Nal■ lc:TITAN       Mcct No/Datc:15/80-  IStatus:
ALC2/2018           COMPANY LIMITED    ‐ALC2/2018        1

106.03.2019            ‐

HQ Filc              RLA File             Lic.No/Datci0710HOH81Defcrred

l14 :01/80/050/00529/AM19/     :07/24/040/00147/AM17/     19.07.2016
Decision:Thc(3ol■ rnittcc considcrcd thc case as per the agenda and notcd that thc hard copy ofthe

lapplication has not bccn rcccived. The CollllnittCc dccidcd to rcqucst RA for fllrnishing thc hard

copy of application

Casc is dcfcrrcd

Case No.:271/15/80-     Party Name:MAINI      Mcet No/Date:15/80-  IStatus:
ALC2/2018            PRECISION PRODUCTS   ALC2/2018        1

LIMITED,             06.03.2019

HQ File             RLA File            ‐Lic.No/Date10710H0120 Dcferrcd

l15101/80/050/00613/AM19/   :07/24/040/00999/AM17/   19.07.2016
1)ecision:The Colllinittee considcrcd the casc as pcr the agenda and notcd that the hard copy ofthe

application has not bccn rcccivcd Thc CO11linittcc dccidcd to rcquest RA for fllrnishing the hard

copy of application

lCasc is dcferrcd.

116 CaseNo.:207l15/80- PartyName:SULZER MeetNo/Date:15/80- Status:



ハ

ALC2/2018

RLA Filc              Lic.No/Date:03 10806671 1Deferrcd
:03/95/040/00353/AM17/     27.072016            1

Decision : The Comm ittee
application has not been

copy of application

considered the case as per the agenda and noted that the hard copy ofthe
received. The Committee decided to request RA for furnishing the hard

Case is deferred.

Case No.:136/15/80-

AI」C2/2018

HQ Filc

:01/80/050/00478/Aヽ /119/

:The Committee
lication has not been

copy of application

Case is deferred.

Case No.:30/15/80‐

ALC2/2018

Case No.:186/15/80-

Pa■y Namc:ECON
MACHINERY PRIVATE
LIM ITED

Meet No/Date:15/80-   Status:   ‐
ALC2/2018        ‐
06.03.2019                      ‐

Lic.No/Datc:3410042393 1Deferrcd ‐

.01082016           .         |

considered the case as per the agenda and noted that the hard copy of the

received. The Committee decided to request RA for furnishing the hard

Party Namc:QUADROGEN
INDIA PRIVATE LIMITED

Mcct No/Date:15/80-

ALC2/2018

HQ Filc             RLA Filc            Lic.No/Datc:3110066296‐ Deferrcd
i01/80/050/00372/AM19/     :31/83/040/00061/AM17/     12.082016            1,,, :01/80/0501003121AM191 :311831040100061lAMl7l 12.08.2016

Decision:The Cornmittee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard
copy of application

Case is deferred.

Party Namc:TEMPCO
TEMPERATURE
MEASUREMENT PRIVATE
.LIMITED,

119

IRLA File

:07/24/040/00157/AM17/

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard
copy of application

Case is deferred.

06.032019

Mcct No/Datc:15/80-

ALC2/2018

HQ Filc

:01/80/050/00528/AM19/
Lic.No/Date:0710110332

29.08.2016

120 Case No.:199/15/80- Party Name:TENOVA Meet No/]Date:15/80- Status:
‐
1

PUMPS INDIA LINIIITED  ALC2/2018
06.032019



´
｀

メLI」(,2/2018

HQ「 ilC

(〕 asc No.:19/19/80¨

AI′(32/2016

HQ lrile

121 :O1/80/05()/00414/AN/117/

Case No.:52/11/80-

/ヽ IJ(12/2018

‖Q lrilC

(〕 asc No.:314/15/80-

/ヽ 1」 (〕 2/2018

Palty Nanlc:PAHARPUIt    Mcct No/1)atc:15/80-
(〕 OOlフ IN(〕 T()WitRS      Al,(12/2()18

1′ IN/11.1｀111)                06032019

RIン A「 ile I′ ic N()/1)atc:0710110331 1)cIし 1‐ rcd

:01/80/0s0/00541lAMlgl :07l24l04}l00l13lAMl1l 29.0f1.201(,

Decision: 'l'he (lornrnittec considered tlre case as pcr thc agcncla and notcd that thc harcl copy of'lltc
application has not been receivcd.'l'he Cornrnittec dccidcd to rcqtrcst ItA fbr l'urnislring thc hard

copy of application.

(lasc is clcl'crrcd.

INI)IA PIく lVA lllI′ IMIII:1)AI′ (12/2()18

06032019

Pany Nalllc:Iン &′ 1｀~MIIPS    Mcct No/1)atc:15/8()―

TURBINI:GENERATORS  Al.(12/2018
PRIVA′ [｀E LIMITED     ()6()32()19

ItI′A 
「
ilc                   l ic N()/1)atc:0310807493 /ヽ ppl・ ()vcd

:03/95/040/00292/AM17/     31 082016

l)ccision: 'lhc (lomnrittcc considcrecl thc casc as pcr agcncla ancl clcciclcd 1o rati[y the ttortt.ts as pcr

tlrc rvrillcn colnnrcrrts of'l)IIl vidc thcir tJ.O. No. 319612016/lSW(ll) datcd 2'1.12.201ti. (sanrc is

cncloscd in thc annexurc)

RA conccrrrccl may take firrthcr nccessary acticln as pcr thc clccisiott o('N(l.

Status:

Status:

. ^^ :0l/80/050/00143lAMlgl :021241040100095/AM I 7/ 02.09.20 I 6
1.11

Decision: lhc (lornmittcc corrsidercd the case as pcr thc a.qencla and notccl thal I.t). tttttc sctrt ttl
I)Pll'l' on 12.12.2018 fbr their corrrmcnts/exarninations. No rcply lras lrcctt rcccivcd yct. lhc
Comnrittcc decided to remind DPIIl' lor tcchnical colttlttcttts.

Casc is clcf'crrcd.

ltI′ /ヽ lrilc I′ ic No/1)atc:021()2069531)cft・ rrcd

Pany Namc:I′ ARSIIN&    Mcct N()/1)atc:15/8()―    Status:
TOU 131t()Iン IN/111｀ 1〕I)     Al,(12/2018

06032019

Palty Nanlc:TA′ l｀A HI′ IA(]IH McctN()/1)atc:15/8()  Statlis:

(〕 ON STIく UC「I()N       AI′ (12/2018

う
４

HQ Filc RLA l"ilc Lic.No/l)atc:03 10U07592 l)cl'crrcd
:01/tl0/050/006561AM191 :03195104010021111AMl71 02-.09.2016

I)ccision: l'lrc Cornntittee consiclcrcd thc casc as pcr thc agcncla aucl notccl that thc harcl copl ol'thc
application has not beerr reccivcd.'lhc (lonrnrittec dccidccl to rcclucst I{A firr lirrnishing tlrc harcl

copy of'application

(lasc is dcl'crrcd.

口41学胤留
Ay田 ~



MACHINERY COMPANY .06.03.2019
PRIVAT

HQ File             RLA Filc            Lic.No/Date:0210206971 Dcfcrred
:01/80/050/00374/AM19/     :02/24/040/00105/AM17/    07.092016

Decislon:Thc(3omlllittec considcrcd thc case as pcr the agcnda and notcd that thc hard copy of the

application has not bccn receivcd The Comlnittcc decided to requcst RA for fllrnishing the hard

copy of application

Case is dcfcrred.

Case No.:33/15ノ80-       Party Name:TATA HITACHI IMect No/Date:15/80-   Status:
ALC2/2018           CONSTRUCT10N       ‐ALC2/2018

MACHINERY COMPANY  06.03.2019
PRIVAT

HQ Filc             RLA Filc            Lic.No/Datc:0210206969 Dcfcrred
125 :01/80/050/003757/AM19/     :02/24/040/00102/AM17/     07092016

Decision:Thc Comlnittee considcrcd thc case as per the agenda and noted that thc hard copy ofthc

application has not bccn received. Thc Comlnittee dccidcd to request RA for furnishing the hard

copy of application

Casc is deferred

Case No.:34/15/80-       Palty Name:TATA HITACHI IⅣ Icct No/Date:15/80-  ‐Status:
ALC2/2018           ‐CONSTRUCTION       .ALC2/2018

MACHINERY COMPANY 106.03.2019
1PRIVAT

HQ Filc             RLA Filc            ‐Lic.No/Datc:0210206970 Dcfcrrcd
126 :01/80/050/00376/AM19/     :02/24/040/00104/AM17/    07.09.2016

Decision:Thc C01■ rnittec cOnsidercd thc casc as per the agcnda and noted that the hard copy ofthc

application has llot bccn rcccivcd. The Comlllittcc decidcd to requcst RA for fllrnishing the hard

copy ofapplicatiOn

Casc is deferred

Case No.:196/15/80-      Palty Namc:DRESSER―     Mect No/Datc:15/80-   Status:
ALC2/2018           RAND INDIA PRIVATE   ALC2/2018

LIMITED             ‐o6.o3.2019
HQ Filc             lRLA Filc            Lic.No/Datc:0310807668 Dcferrcd

127:01/80/050/90538`AM19/   :93494/919ィ 99,1,/AM17/  .07.09.2016
Decision:The COmrnittcc considered thc casc as per thc agenda and nOtcd that the hard cOpy ofthe

application has nOt bccn reccived. The Comlnittcc dccidcd to rcqucst RA for ftlrnishing thc hard

copy of application

Case ls deferred



Casc No。 :144/15/80-

ALC2/2018

HQ Filc

128:01ダ 9495,/0911'/AYl?/

Case No。 :145/15/80¨

ALC2/2018

HQ Filc

Case No.:146/15/80-

ALC2/2018

HQ Filc

Party Name:SHRENO
LIMITED

RLA Filc

Party NamciSHRENO
LIヽ41TED

RLA File

Party Namc:SHRENO
LIMITED

RLA Filc

Mcct No/Datc:15/80-   Status:

ALC2/2018
06.03.2019

Lic.No/Datc:3410042516 Dcferred

Mcet No/Datc:15/80-   Status:

ALC2/2018
06.03.2019            ‐

Lic.No/Date:3410042513‐ Defcrred

Mcct No/Date:15/80-   IStatus:

ALC2/2018
06.03.2019

Lic.No/Datc:3410042512 Deferred

:34/24/040/00160/AM17/     15.092016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard

copy of application

Case is deferred.

t2g 
:01/80/050/0048'7lAM19l :341241040100161/AM17l ls.09.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard

copy of application

Case is deferred.

130
:01/80/050/00488/AM19/    :34/24/040/00162/AM17/     15.09.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard

copy of application

Casc is dcferrcd.

Case No.:147/15/80-

ALC2/2018

HQ Filc

:01/80/050/00489′ AM19/

Party Name:SHRENO
LIMITED

Mcet No/Datci1 5/80-   Status:

ALC2/2018
06.032019

Lic.No/Date:3410042515 DeferrcdRLA File

:34/24/040/00163/AM17/     15.09.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard

copy of application

Case is deferred.

Party Narne:SHRENO132 Case No.:148/15/80- ⅣIcet No/Date:15/80-  Status:

⌒



^

ALC2/2018

HQ Filc

:01/80/050/00490/AM19/

Decision:The Committcc

application has not bccn

copy of application

Casc is deferred.

Case No.:35/15/80-

ALC2/2018

HQ Filc

:01/80/050/00377/AM19/

Decision:Thc Committce

application has not becn

copy of application

Casc is dcfcrrcd.

Case No.:149/15/80-

ALC2/2018

HQ File

:01/80/050/00491/AM19/

Decision:Thc Committcc

application has nOt been

copy of application

Case is deferred.

Case No.:36/15/80-

ALC2/2018

HQ Filc

LIMITED

RLA Filc

Party Name:MATSUI
TECHNOLOGIES INDIA
LTD.
‐RLA Filc

:05/24/040/00293/AM17/

Palty Name:SHRENO
LIMITED

RLA File

ALC2/2018        ‐
0603.2019            ‐

Lic.No/Datci3410042514 Deferrcd

Mcet No/Date:15/80-    lStatus:

ALC2/2018
06.03.2019

Lic.No/Date:0510399723‐ Deferrcd

15.092016            1

IMcet No/Datc:15/80-  ‐Status:
‐ALC2/2018       ‐
.06.03.2019            1

Lic.No/Date:3410042531,Dcfcrrcd

:34/24/040/00164/AM17/     15.09.2016            ‐

considercd the case as per the agenda and noted that the hard copy ofthc

reccived Thc Comlnittce dccided to requcst RA for fumishing thc hard

considered the case as per the agenda and noted that the hard copy of the

received. The Committee decided to request RA for furnishing the hard

134
:34/24/040/00165/AM17/    119.09.2016            ‐

considcrcd thc casc as per thc agcnda and noted that the hard copy of thc

received. The Colnlllittcc dccided to request RA for ftlrnishing the hard

Status:

Pany Namc:TATA HITACHI Mect No/Date:15/80-   Status:
CONS′TRUCTION       ALC2/2018

Party Name:PAHARPUR   Mcct No/Date:15/80-
C00LING TOWERS     ‐ALC2/2018
LIMITED             ‐06.03.2019

RIフA File Lic No/Datc:021 0207006 1Deferrcd

,r, :01/80/0501003781AM191 :0212410401001141Al/r|71 19.09.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the
application has not been received. The Committee decided to request RA for furnishing the hard
copy of application

Case is deferred.

B6f謎胤∬
/15/8ト



IMACHINERY CO.PVT    106.03.2019
LTD,,

HQ Filc             RLA Filc            Lic No/Dtte:0210207009 Dcfcrred
:01/80/050/00379/ANI11 9/     :02/24/040/00192/AM16/     19.09.2016

Decision:Thc Comlllittec considered thc casc as per thc agcnda and notcd that the hard copy of the

application has not been rcceived. Thc ComΠ littec dccided to requcst RA for fllrnishing thc hard

copy of application

Casc is defcrred.

Case No。 :21/19/80-       Party Namc:STERLITE     Mcct No/Date:15/80-   Status:
ALC2/2017           POWER TRANSⅣ IISSION  ALC2/2018

LIMITED             06 03.2019

HQ File             RLA File            Lic No/Date:0310807952 Approvcd
137 :01/80/050/00302/AM18/     :03/95/040/00477/AM17/    .21.09.2016

Decision:Thc Committce considered the case as per agenda and dccided to ratitt thC nOrms as per

wH抗en commcnts of MEITY宙 de thcir lcter No.17(7)/2018-IPHW dates 07.02.2019(samc is

cnclosed in thc anncxurc).

Case No.:38/15/80-       Palty Namc:TATA HITACHI McctNo/Date:15/80-   Status:
ALC2/2018           CONSTRUCT10N       ALC2/2018

MACHINERY CO.PVT    06.03.2019
LTD,,

HQ File              RLA File             Lic.No/Date:0210207018 Deferred
138 :01/80/050/00380/AM19/     :02/24/040/00202/AM16/     21.09.2016

Decision:The Corninittec considered thc case as pcr the agcnda and noted that the hard copy of the

application has not been rcceived. Thc Comnlittce decidcd to rcquest RA for furnishing thc hard

copy of application '

Casc is defcrrcd.

Case No.:39/15/80-       Pa■ y Name:TATA HITACHI Mcet No/Datc:15/80-   Status:
AI」C2/2018           CONSTRUCTION       ALC2/2018

MACHINERY COMPANY  06.03.2019
PRIVAT

HQ File             RLA File            Lic.No/Datc:0210207019 Deferred
i01/80/050/00381/AM19/    102/24/040/00116/ANI11 7/     22.09.2016

139 Decision:The Colninittce considcrcd the case as per the agcnda and noted that thc hard copy ofthe
application has not been rcceived. Thc Comlnittcc decided to request RA for ftlmishing thc hard

copy of application

Casc is dcfcrred The(3ollllllittee considcrcd the case as per thc agenda and noted that thc hard copy

of the application has not bccn receivcd.Thc Comlllittce decidcd to requcst RA for fllrnishing thc

hard copy of application

^



Casc ls deferred.

Casc No。 :208/15/80-      Party Namc:SULZER     ‐Mcct No/Dtte:15/80-   Status:

ALC2/2018            PUMPS INDIA LIⅣ IITED   ALC2/2018        ‐
06032019

HQ Filc              RLA Filc             Lic.No/Date:0310808021 Deferred

140:01/80/0,0400550/今
M19/   :03/95/040/0,469/AM17/   23.09.2016

Decision:Thc Committec considercd the case as pcr thc agenda and noted that the hard copy ofthe

application has not been rcccivcd. The Comlllittee dccided to request RA for furnishing thc hard

copy of application

Casc is deferrcd.

‐Case No.:40/15/80-       IPalty Name:EBⅣ l―PAPST   Mcct No/Datc:15/80-   Status:

ALC2/2018            1NDIA PRIVATE LINIIITED IALC2/2018
‐06.03.2019

HQ Filc             lRLA Filc            Lic.No/Datc:0410162317 Deferrcd

141:01/80/050400382/AY19/  1:01/21/949/90198/AM17/  27.09.2016
Decision:The ComΠlittcc considcrcd thc case as per thc agcnda and■ oted that the hard copy of thc

application has not bccn rcccivcd. Thc ComΠ littee decidcd to rcquest RA for furnishing thc hard

copy ofl application

Casc is dcferred

Case No.:41/15/80-       Party Namc:TATA HITACHI Mcct No/Dtte:15/80-   IStatus:
ALC2/2018           1CONSTRUCTION       ALC2/2018        

‐

IⅣ臥 CHINERY CO.PVT.   06.03.2019
LTD,,

HQ File             RLA Filc            Lic.No/Datc:0210207031‐ Deferred
142 :01/80/050/00383/AM19/     :02/24/040/00215/AM16/    127.09.2016

Decision:The Comlllittcc considcrcd thc case as per the agenda and noted that the hard copy ofthe

application has not been received The Committec dccidcd to rcquest RA for furnishing thc hard

copy of application

Case is dcfcrrcd.

Casc No.:209/15/80¨       Pa“y Nalllc:SULZER      Mcet No/Date:15/80-   Status:
ALC2/2018           PUMPSINDIA LIMITED   ALC2/2018

06.03.2019

HQ File             lRLA Filc            lLic.No/Date:0310808107 Deferred
143 :01/80/050/00551/AM19/     :03/95/040/00494/AM17/    127.092016

Decision:The Colnlnittee considered the case as per the agenda and noted that the hard copy of thc

application has not becn receivcd. Thc ComΠ littec decidcd to rcqucst RA for fllrnishing the hard

copy of application



Party Name:SULZER     Mcet No/Datc:15/80-
PUMPS INDIA LIMITED  ALC2/2018

0603.2019

RLA Filc Lic.No/Datc:0310808108‐ Deferred

144:Oll80l050l00552lAM19l :0319510401005121AM|71 27.09.2016

Decision:The Committee considered the case as per the agenda and noted that the hard copy of the

application has not been received. The Committee decided to request RA for furnishing the hard

copy of application

Case is deferred.

HITACHI Mcet No/Datc:15/80-   Status:

Casc is dcfcrred.

Case No.:210/15/80¨

ALC2/2018

HQ Filc

Case No。 :42/15/80-

ALC2/2018

HQ Filc

:01/80/050/00384/AM19/

Decision:The Committcc

application has not bccn

copy of application

Casc is dcferred

Case No.:43/15/80-

ALC2/2018

HQ Filc

101/80/050/00385/AM19/

IDecision:Thc Committcc

application has not been

copy of application

Casc is dcfcrrcd.

Case No。 :44/15/80-

AI」C2/2018

HQ Filc

:01/80/050/00386/AM19/

Party Name:TATA
CONSTRUCT10N
MACHINERY CO.PVT
LTD,,

RLA Filc

Party Name:TATA HITACHI
CONSTRUCTION
MACHINERY CO.PVT
LTD,,

RLA Filc
:02/24/040/00156/AM16/

ALC2/2018        ‐
06.03.2019            ‐

Lic.No/Date:0210207042 1Defcrrcd

Mcct No/Datc:15/80-

ALC2/2018
06.03.2019

Lic.No/Date:0210207044
28.09.2016

Status:

Status:

145 :02/24/040/00014/AM16/    .28.09.2016

considcred thc case as pcr thc agcnda and noted that the hard copy of thc

rcceivcd l｀ he Colllmittce dccided to requcst RA for ftlrnishing thc hard

Party Name:TATA
CONSTRUCT10N

HITACHI Mcet No/Date:15/80-   Status:

MACHINERY CO.PVT.
LTD,,

ALC2/2018
06.03.2019

RLA Filc           Lic.No/Datc:0210207043‐ Dcfcrrcd
:02/24/040/00108/AM16/    28.092016            1

considcrcd the casc as per thc agenda and noted that the hard copy ofthe

reccivcd. The Committee dccided to request RA for fllrnishing thc hard

146

147

Deferred



‐
1)ecision:Thc Coml■ ittec considcrcd the casc as pcr thc agenda and notcd that thc hard copy of the

application has not bccn reccived. Thc Coml■ ittee decided to rcqucst RA for fLImiShing thc hard‐

copy of application

Case is dcferred.

Case No。 :45/15/80-      Party Name:TATA      Mcet No/Datc:15/80-  IStatus:
ALC2/2018           HITACHI            ALC2/2018
148                  CONSTRUCT10N      06 03.2019

MACHINERY CO.PVT.
LTD,,

HQ File            RLA File           Lic No/Date:0210207045 1Deferred
:01/80/050/00387/APl19/    :02/24/040/00208/AM16/    28.09.2016            1

Decision:The Comlnittce considered the casc as pcr thc agenda and notcd that thc hard copy ofthc

application has not bccn rcccived. The Com∬ littce dccided to rcquest RA for furllishing the hard

copy of application

Casc is defcrred.

Case No.:46/15/80-      Par″ Namc:TATA HITACHI MeetNo/Datc:15/80-   Status:

ALC2/2018           CONSTRUCT10N       ALC2/2018
MACHINERY CO.PVT.   06.03.2019
LTD,,

HQ File            RLA File            Lic.No/Date:0210207046 Dcfcrred
149 :01/80/050/00388/AM19/     :02/24/040/000131ヽ M17/    28.09.2016

Decision:1｀ hc Comlllittee considered thc case as pcr thc agcnda and notcd that the hard copy ofthc

application has not bccn reccivcd Tlle Comlnittec dccided to requcst RA for fllrnishing the hard

copy of application

Casc is dcfcrred

Case No.:211/15/80-     Party Name:L&T― MHPS   IMcet No/Date:15/80-   Status:

ALC2/2018           BOILERS PVT LTD     ‐ALC2/2018
06.03.2019

HQ File             RLA File            Lic.No/Datei03 10808133 Defcrrcd

150:01/80/050/00,53/AM19/  103/95/919490379/AM17/  .2809.2016
Decision:Thc Co111lnittcc considcred thc casc as per thc agenda and noted that the hard copy of thc

application has not been reccivcd. 1｀ hc Comlnittec dccided to request RA for fllrnishing the hard

copy of application

Casc is deferred
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uul

No“.1711'491ZJllW

P̈― rTo mpomr

2■ 02.2019
:

I

Sutte“

」m[駆 肌 ∴ ∬ ;為 l∬ ■ lllttra生
シ J HB2 11お _l resped JAdvance

〕,12012 issふ edin f静6百1~Of M/s.Bharat Heavy
Electricals Ltd.′ Bangalore

This refer to DGFT I. D. No. 01/Bo/50/553/AMt7/DES-1/940 dated o}.oz.zotT seeking
comments of this Ministry on the above mentioned application of M/s. Bharat Heavy Electricals
Limited, Bangalore for export of "control and Instrumentation package,,.

2' The application has been examinetl in the Ministry of Electronics and
Information Technology from technical angle. The import items are required for manufacturing the
export product. This Ministry recommends Ratification of norms of advance authorization as per the
details given below:-

(Saurabh Ranian〕

Scientist_c

Tel:-24301764
Email‐ saurabhranian@meity.gOv.in

:鋪缶  9
lData……"り !

ELECTRON!CS iNDiA
31Tm曝 価 昨

Sanieev Kumar Kala′ FTDO,o/O DGFT,udyog Bhavan,New Delhi
MeitY U.o.No.17(14〕 /2017-IPHw dated 21.02.2019

之

・

Sr. No. Items Comments
S■ No l-15,17-18,2が 25,27-28,30-3」
33‐ 34,36-54,56‐ 63,65-76.

As applied by the party on nil wastage basis.
2 Sr.No.16,19,26,29,32,35,55,64

gqqrrrg741ok
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To: Norm Committee I DGFT <ncl .dgft@nic in> From: "HEl Division, DHl" <divhei-dhi@gov in>

Ministry ofIIcavy lndustrics 2セ 1)ublic lintcrpriscs

l)cpanlncnt of IIcavy lndustry

H11l Division

()「FICE ⅣIEMORANDUM
SubiCCt:1)(〕

「

′
I｀ 11)-01/80/050/00414/AM17/1)ES― 1/405 datcd 26.09.2018

AA No.-0310807493 datcd 31.08.2016 of M/sIィ どL′ 1｀―lVIIII)S,Munnbai

Exp()rt l)roduct― Stcam Turbinc and Gcncrator wlh auxilia面 cs(2 un■sX 660 MW)wt.1820M・ 1・

1:lputs

』A⊥壁旦ユ狙 S― I
I)cpt1 0flII,uo No3/96/2016/・ FSW(13)

(K.K. 'liwari)

Industrial Adviscr

(1(ltc(1 24122018

Itcrn No (as pcr AA ) ll.ccoln nr crrdation
Itclll no 8. :0, 171o21,281o32,35,451o53,56,

61,63 to 66,79,82 to 85, 102,103, 105 to 107, 111,

113. l:4, 120,121,124 to 129,131,138 to 143, 146

t()149,155. 157,159, 1621o164,188, 189, 199,

200,2021o211,213,215,216,261,262,264.266
1()268, 2721o276

Nctto nct as pcl‐ (〕 N′I with acc()untab‖ ity

ltcnl no l 10 7、 9. 1l to 16,22 to 26、 33,34,36,44,
51.55、 104 118. 119,122, 144,145, 156,158、 160,
1901 191、  196 to 198,201,212,214,and 260

IXiF'l'rnay seck quantitics in numbcrs in placc olsets
and considcr on nct to nc1 basis as pcr (iN4 with
accountability.

ltc11】 1lo 67 1o 78、 81.82,861o101, 108, 112, i15 to
l17, 123, i30, 1321o 137,1501o154, 161, 165 to

187, 1921o 195,217 to 221,223 to 242,2461o259,

263,265.

2%r of'l"OI] valuc of'gcncrator. Siltcc fkrnr lhc itorn
dcscription it sccrns to bc colrsurnablc/ insulation.

Itcru no. 269 to 27 I As pcr the sparc policy, sincc fiom itcm dcscription it
socms to bc sparc.

Itutn no. -57 ( carbon stecl plates) of thickncss 150 rnm as pcr O 1647.
c[thickncss 155 mm, tl7(rl ke with l_5% wastaqc.

Itcrn no. 5ti. (r0 As pcr SI()N(〕 1647
Ilenr no. 59

B、936K8
Ilctn rro. 6, へs pcr SI()N(1738
1lcin no 222.2431o245 lcrn dclctcd as not part ol'thc cxp<lrt procluct.

Irtlps :/irnai l. gov.in/iwc slatic/layout/shcll.htrnl'/lang cn&:}.0. I .2.0 I 5l2l (t07 28-02-201(,

SubleCti AA No-0310807493 datod 31.08.2016 of Mノ sL&T‐ MHPS,MumbDatei 12/24/18 10108 AM
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Govermment oflndia

ス′/ )■だ監z肺′

之

・

E+€"r'F{+1str(fi r*dFr+lfi rirq
Ministry of Electronics & Information Technology

f&*if-r* tr*ar, 0,fr * efr dffifi , d ffi- r r oooa
Electronics Niketan, 6, C G O Complex, New Delhi-110003

Website: www.meity.gov.in

゛ul

No.… 17にγ791ι!RIW

SubieCt:Ratiflcation of norms in terms of Para 4.7 of HBP 
〔VOl.1)in reSpect oF Advance

Authorization No 0310807952 dated 21 09.2016 issued in favour of M/s.Sterlite

Power Transm:ssion Ltd,Mumbai

Reference DGFT I. D. No. 01/80/50/302lAM 1BlDEs-1 /787 dated 73.02.2018 vide which
comments of this Ministry have been sought on thc above mentioned application of M/s. sterlite
Power Transmission Ltd., Mumbai for export of ,, Optical power Ground Wire,,.

2. The application has been examined in the Ministry of Electronics and
Information Technology from technical angle. The import items are required for manufacturing the
export product This Ministry recommends Ratification of norms of advance authorization as per thedetails in Annexure.

Encl :- As above

aI
%i"u

(Saurabh Ranjan)
Scientist_C

Tel:_24301.764
Ema il-sa u rabh ru nj, n@r-itygo* in

Mよ〃Uも,冊柵 1:鶴胤 慇腸棚 LttWtth
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騒 、"― 爺薇 ELECTRONICS INDlA



1

ノ
／

　
　
　
　
。

ゝ

An nexure

lnput UOM Wastage claimed Wastage allowed Qty recommended

Single Mode Optical Fiber KM 2% 2% 7249.14

Filling Jelly OPGW KG 5% 1.5% 1099.85

Aluminium lngot KG 6% 2% 8395.25

HI―Carbon SteelヽVire 5.10 rnm KG 5% 2% 66724.60

Wire Drawing Powder for Lubricants KG 5% 2% 922.77

Polymide Tape KG 5% 2% 148.92


